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APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVAE
TRIBUNAL ACT, 185, '
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Qe Ze  NO,_ (88 o= 1990,

BETGWEE Nz

SHRI K, D, . RAICHANDANI —emu—. APPLICANT
v/3.

1) THE CHAIRMAN & DIRECTOR .
2) THE GENERAL MANAGER —emu-. RESRONDENTS
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1. Application | 1 to 17
2.  Vvakilpatra ' - - 18

3. Exhibit ‘&' i.e. Copy of Charge-
B sheet , issued by Respondent No.2
alongwith annexure I to IV. . .18 to 26

4,  Exhibit 'B' i,e. Copy of Written
. Statement , submitted by the

’ Applicant. ' - - 27
p ) . . ' .o ~ ‘ ‘
s , : 5. Exhibit 'C' i.e. Enqjalry Peport

: alongwith Enquiry proceedings. 28 to 59

6., Exhlblt ‘DY i.e. Copy of letter
: No.510 1/VO/KDR/09/68 dated :
19/5/1989 o - - 60

7. Exhibit 'E' i.e. Copy of Appeol_
‘Memo, preferred by the applicant. 61 to 63

7. Exhibit 'F i,e. Copy of Order
No.e827/A/VIG, dated 9th of
February, 1990 : 64 to 65
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Date ¢

and further directions?® :

0.8,185/90¢

3.7631990;
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None present for the applicanti |

MroVeMe Pradhan, Advecate for
Mf%P.m.,Pradhan,ACounselVappears'for
Réspondents? He has filed note of
appearance of Mr,Pradhan which is Lo
taken on recordd He prays to grant ~

tine forﬁﬁ%ling-replfﬁ

A

Adjbufnad te 3-8-1990 for raply

No notice to aithar sidel

{
&;ﬁiR Fistrar

£

Neither the Applicant nor
his Adw cate is present,

Mro V.M.Bendre for Mr.
P.M.Pradhan Advocate for the
Respondents,

Mr. Bendre has filed reoly
on behalf of Respondents and
has undertsken to serve COpy On '
Applicant and file proof of éﬂ?‘
service thereof, '

Adjourned to 23.10.50 for 'y
£iling proof of service, '
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Neither the Applicent nor
his Advocate are present,

) . Date: 23,10.90 | L
N
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Mr. S.R.Atre for Mr, P.M.
Pradhan Advocete for the Resoondmtc

Today the matter is fixed
. , for filing proof of service.
- Fcknowledgewent is taken on record,

Since the reply of L
Respondents has been filed in the |
matter the matter has become !
ready for hearing. However, it E
is not possible to fix hearing !
date in the near future on
account of othzr old Dendlng urqent
matters., The matter is, therefore,
kept on Sine -die list, l

\ o Mr, Atre says that at the

- ; time of fixing the date of final
‘ hearing notice may be issued to

Respondent No.2. Notice may also

e issued to the Applicant, '
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PER TRIBUNAL,

As per direction of the
Hon'ble Vice Chairman dated
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